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Allahabad ; L-~a ·Lea this 2.~ I~ t h aay of 1'-i ovemoe r, 199 7 

ot 1996 u.rigi,•al At-;;licati on No. 827 

uistrict ; • yaranasl. 

Hun • bl e blr. LJ. s. ~ awe 1 a, A. M • 

• K€ sha v }I.C a sad $00 Of Late MUOili Lal 

1tes1aent o!· 1 v \1\oo and ! ost L-ffice 

Maruadeeh hazar , Varanasi. 

( ~/ !:>ri ~K Mi s hr a , Ad v oc u t e ) 

• • • • Applicant 

1. Unlon of lndia 

Ihr ougn t,ha irman, 

rlaj 1 way Board, 

Hail Dhawan, 

New uel ni 

2. Finance Ad vi s or, 

vers us 

.~ssi stan t Ace ounts uff icer ( l;ensi on J , 

North l::astel.'n rtailway , Gora t<h,.,ur, 

3, f he General Mana ger, 

Nurt. h eastern Hai l wa)' , 

Ihr ough the .u-ivi si onal dal.lway Manager, 

Varan asl ~ivl.s~on, varanasi. 

4. Ihe br anch ••. ana yer, 

,\11 ahabad cant<, 

Dranch Marwa .ueen, Varanasi, 
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2Y Hon 1 bl e Mr . D ~ S . Bawej a , A ~ M . -

T hi s a~ rl l i c a t ion has b a en f i 1 ad s e ek in g t h e 

f o l 1 o wing r eli e f s :-

(a) To i ss ue di r s:t i on t o t he r esp on jen t s s~s:ifically ~ 

respondent no . 4 to make payment of th e rJB"'Sion 

of the aprJ liC3nt alread y lyi!"lq IJi th the !3ank . 

(b) To isue dire=tion to the res;:>ondents to pa y 

th e enti r e arrears of ;:>ension of the apj) licant 

lying wit h the '3an k w. a. f . 1-9- 1993 , till the 

date alongwith in ter est o~ 18t' per annurn. 

2 . The appli :::ant whil e IJo rkin g as Dr iv e r Gr ade ' A' 

in IJaranasi ')i v i s ion of fi.Jort h Eastern Rail way , 

S4Jerannuated on 3 1- 8 - 1993 . A ~ens i on oay o r der 
t.was 

No .NEJ 10301/2:)0595 in two iJ ... rt s ,Liisued by the l1.l f 

aa t ad 15-ll- 1993 and 8- 13-1993 
in favo ur of the ap,.;licant to Allahabad Ban k , Main 

Branch .:ha uk , varan as.¥ ~~ for t-laymen t of the 

p ension through the Ban~ Branch at va r anas i as 

in dicat ed by tne a;:>t-Jl i can t . However , no payment of the 

p BIS i on was started to tne Bp,J lican t from 1- 9- 1993 • 

The a;:>plicant contacted the Mai n 9ranch of the Bank 

as wall as the 8 r anch throLqh which the p91sio n was 

to be pai d for non .. ;:•payment and he was nol d that no su:: h 

order has been re:ei v ed by them . The applicant made 

several representations t o the c one ern ed '3ank . l-ie also 

rBrJr e s ented th e mat t e r to the Railway Administration . 

However , all hi s efforts ended in vain and finally 

he has t o seek l egal r emedy b y filin g the present 

OA on 3 1- 7-1 997 . 

3 • Res~ on den t nos . 1 to 3 of the Rail way 

A dm in i s t r a ti on h av e f i 1 e d t h e c o lJ1 t e r r ep 1 y . Tne 

res,Jon dents have admitted the i s{~ ua of the r,}ens i on 

pay o rder to t.he Allahabad 8M k , f•la in Sranc"1, varan asi 
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as i ndicated by the app l icant at An nexures-1 and 2 and 

3 o f t h e ap p 1 i c a t i on • The r esp on d en t no s . 1 to 3 h av e 

however , contend that the responsibility of the Railway 

Administration is over when the oension oay nrder is 

issued and it is for tt,e concerned t:Jamk to arranqe for 

payment 'and th e ~plicant has to contact the concerned 

ba1k for Bf1Y grievance. ~owever , on re:ei pt of the 

r~resentation from the ap~licant for non - payme1t of 

the ,_JB1Sion, a serious view was taken and immediately 
' 

the cone ern ed Bank was advised through sev eral letters 

to the Bank for payment of the pension to the 8p,Jlic ant 

as ,Jer the pension lilay order , already i ssued. However , 

the Bank seems to have not taken any action . The 

respon s ibility for non - payment of pension li es with 

the cone ern ed Rank and , therofo re , the Rail way 

Administration has no liability for any delay in ,Jayman t. l 

4 . f\!otico was is s ued to respondent no . 4 i . e. the 

concerned 9ranch of the 13ank tl1ro~h whiCh the of 

the pension was to be made to the appli=ant . 'Jotica \A.as 
,Land 

s mt through registerPd postt.was not re::eiv ed back and , 
I 

therefore , presumption of service of the notice can be 

taken . rn sp it e of several Oj),Jortlllities being qiven 

for filing the Colll~er reply , no coLnter reply 'las 
.LN ei t ru~r the 

been filed., 1.. · res,Jonda1t n o . 4 has a,J,Jeared throu;;~h tho 

Col.l1sel nor in person . I n v i e w o f t h es e f ac t s , I h a v e 

proceeded ex parte against the respondent no . 4 • 

5 . I have heard ::>hri SK Mishra , Col.l1Sel for the 

a,JrJlicant and .:>h ri 'Prashent Mathur , CoL.n sel for the 

r es;:>on dents n o . 1 to 3 • 

6 . From the facts of tt,e case •. as narrated above , 

there i s no controversy involved whiCh needs to be 

r eso 1 v ed. The Railway Administration has issued the 
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o e1sion pay orde r to t h e concern ed 8r anc h of t he 8ank f' o r 

arrangi ng tJaymen t in 1993 an d the simp l e fact i s tha t 

the 3an k has not taken any a::tion to a rranqe the 

tlayment of rlension starting Fr om 1- 9- 1993. The 

a~rllicant has stated chat he has made several represent­

ations and also made personal contact b ut the 9an k has 

n ot respondent with any actio n . The r esp on den t nos . 1 to 

3 have also averred that they have a l so wr itten several 

1 etters to the cone erned gank for arranging ;Jayment , 

but stil l no action has been taken by the concerned 

9ank . I n aCtion on part of the 8ank to arrange payment 

of pension to the aprJli::ant i nsp i te of reminde r s from the 1 

conc0rned ')e,Jartment , who had issued the oension caymE'r'lt 

o rders shows t~e careless and callous atti tude of the 

9an k authorities , which deserves to be deprecated. The 

apr-~li.;ant has been harassed for severa l years wi t hout 

any payment and no t only this , he has been Forced to 

seek legal remedy. Keeping in v ietJ the in di ffe r ent 

attitude of the concerned Bank off i c i als , i t is: conside red 

that the matter needs inv est:i ga tion at hi g he r lav al 

to i d en t i f y t h a reason s f' o r n on - tl a y m en t an d t h e s t a f F 

at fault sho uld be suitably takmi4p so that s u:h l a;:>ses 

" causing harassment to the pen s i an ers a r e avo i dad in 

f ut ur e • 

7 . Keep i ng i n v i ew the a~ove , the Bp,Jlication i s 

allowedwith the di r s:tion that the responden t no . 4 

wi ll arrange monthly ,:>ayment of the tlens i on wit'"lin 

tun months f r om the date of r~eipt of the order . 

The payment of arrears from 1- 9 - 1993 t i l l the month 

of sta rting reg ul a r payment of pensi on shall a l so be 
• 

paid wi thin a period of two months f r om the date of rece~t 

of thf or der . The B;:>~licant shal l be entitled fo r 

~ a ym en t o f in t e r est -1 

. -
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12/J rler annum for the delayed 
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p a ym en t o f p en s i on f r om 1-9- 1 9 9 3 . T h e p a ym en t o f 

int e rest sha ll also be arranged alon gwith the payment 

of the arreats . 

s . ~s in dicated earl i er , the ap,Jlicant has beB1 

forced to seek legal r emedy for ,7.1ayment of hi s due 

~ ension for n o fault of his ot.Jfl . He has n ot only been 

dB,Jrived o f hi s du'S•pensi on but has also been caused 

men t a l torture. In view of thi~ , I imp ose costs 

of Rs . 3 , 000/- to be paid to the a,J,Jlicant by the 

8a1k cone ern ad . 

9. A c opy ot the orcter i 5 to be sent. t o the !.lana ger 

1,llahabad Bank, l•to~n Branc h Ghauk, Varanasi tu ta~e 

action a s directed in ~ara 6 Dbove. 
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